The Uttar Pradesh Forest Corporation (Uttaranchal Amendment) Act, 2001
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No OTMdhayee Evam Sansamya Karya!2001
Dated Dehradun May 17, 2001 '

IN pursuance of me prowsnons ot clause (31 of Arncle 348 of the Consmutlon of Indla the |
Governor is pleased to orderthe publlcat:on of the following English transrahon of the Uttar Pradesh =

Farest Corporation (Ultarancha! Amendment) Bill, 2001.{Ultaranchal Adh:nryam Sankhya a7 of 2001},
As passed by lhe Uttaranchal LBgISlaUVB Assembly and assented to by’ tne Governor on
May 17 2001 ' _ .

THE UTTAR F’RADESH FOREST CORPORAT!ON
(UTTARANCHAL AMENDMENT) ACT, 20601

To amend the Uttar Pradesh Forest Corporation Act, 19?4 in ;rs appf.rcanon Io '

Uttaranchal, ta limit the-area ef opera!ron of the Uttar Pradesh Forest Comoranon
and ta es!ao.’fsh the Uﬂaf aaha! FOF&S? Devea‘opmenf Corporatton _ .

- '_,‘T-f_»_@_-,-_-. 5* Uuaranchai @Eﬁ%‘z 4

.aﬁﬁaﬁn‘the' F‘iﬂy Second Year of Republic. of Ingia,
anacts as {ollows:

Sho e _ 4. This Act may be called the Uuar Pradesh ForeSt Corporatign (Uttarancnai
o -ﬂmen dment) AGt.2601 -
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. 2.1n section 2 of the Uttar Pradesh Foresi Corporation Act, 1974 (herein- Amendment of
after caIIed the Principal Act) followmg addilions shall be miade’-- sechon 2af LI
(a) In clause (a) of section 2 of lhe Act, the words “and the Ultaranchal fee * '
Forest Development Corporation established under sectlon 3A ‘shallbe added )
after the words “under section 3"
. (b)In clause {f) of section 2 of the Act, the werds ~or the- Government. of
Uttaranchal. as the case may be™ shall be added after the words Govemment

of Uttar Praclesh"

3. After s‘ec!ion 3 of the Principal Act, the following new section 3 A shall be Addition of new
added, namely.— section 3 A
U 3A{1) The Slate Governmen| of Utlaranchdl shall by notmcatron m the
-gazette and with effect from the date 1o be specified therein, conslitute a
corporation by the name of Uttaranchal Forest Development Corporation.”
(2) The Corporation shall be a body carpdrate having a perpetual succession -
and.a common seal and may sue and be sued in its corporale name and shali have
e power to acquire, hold and dispose off praperty for the purpose of this Act. -
'{3) The Corporalion shall for all purposes be a local aulhionly, - '
(4) The Uttaranchal Forest Development Corporation shall have its head oﬂ'ce
at Narendranagar and may have offices at such places as it may cons;der )
- necessary , .
- (5) The area of Operahon of the Ultaranchal Foresl Development Corporalron -
_ shatl be the entire territory. or the state of Uttaranchal, in respect of which the Uttar
‘Pradesh Forest Corporation will cease to function and operale with effect fromihe -
dale the Ultaranchal Forest Developmenl Corporahon is notified in tHe gazelle ”

4.The Uttar Pradesh Forest Corporalron (Urlaranchal Amendment) Ordmance
2001 (Ordmanoe No. 1.0f 2001)is hereby repealed :
By Order,

(P. C. PANT).
Sachiv.
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